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Title: Discussion on the Electricity (Amendment) Bill, 2005 (Discussion not concluded).

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): Sir, I beg to move :
"That the Bill further to amend the Electricity Act, 2003, be taken into consideration."

...(Interruptions)

MR. CHAIRMAN: Hon. Members, what is this going on in the House?
...(Interruptions)

MR. CHAIRMAN: I do not get the mandate for it. The hon. Speaker has not asked me to allow you to speak.
...(Interruptions)

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, the House will give you the mandate for it. ...(Interruptions)

MR. CHAIRMAN: I have already told you that your notices will be duly taken and considered at the appropriate time.
...(Interruptions)

off Imshterrer el (5A5IEIE): 3mu usel &) fisle &3t ard ol o) ISR @I AWICH dgd a1fls 8 ... *

MR. CHAIRMAN: The time is allotted by the hon. Speaker for Legislative Business. Hence, I am asking the hon. Minister to move
the Bill.

SHRI SUSHILKUMAR SHINDE: Sir, I have already moved the Bill. ...(Interruptions)
MR. CHAIRMAN: Shri Kiren Rijiju can start speaking on this Bill.
..(Interruptions)[r7]
oft ersticrrer 3oret : 2mmuf Sft, &3t Brb o fiere o1 oS w6 aga aecauvt amwren 2. ...(Interruptions)
* Not recorded
MR. CHAIRMAN : I cannot allow anybody.
...(Interruptions)

off errazEres sl (QNsIUR): sia @i 3 amien farrifior 2 Al aai aal A & et 82 dler DI 32w Jorar @2 281 &, Al 53 W aal At B ABT
&Il 3 eerast a2 ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record, except the speech of the hon. Minister.
...(Interruptions)

SHRI SUSHILKUMAR SHINDE: Sir, the Electricity (Amendment) Bill, 2005 was introduced in Lok Sabha in December, 2005. It
was referred to the Standing Committee on Energy for examination and giving their report. The Standing Committee submitted
its report in May, 2006. I extend my deep appreciation to the Committee which supported the amendments proposed by us and
to have also made valuable observations and suggestions on these issues.

The provisions of the Electricity Act, 2003 have been generally welcomed by various stakeholders. The National Common
Minimum Programme (NCMP) of the UPA Government envisaged a review of the Act in view of the concerns expressed by some
of the States. The amendments proposed by the Government are in follow-up of the review of the Act. We have provided in the
Bill that the Central Government also shall jointly with the State Governments endeavour to provide access to electricity to all
areas including villages and hamlets through rural electricity infrastructure and electrification of households.

The Central Government has launched the Rajiv Gandhi Grameen Vidyuteekaran Yojana for supporting States in creating rural
electricity infrastructure and electrification of households with provision of 90 per cent capital subsidy to fulfill the objective of
NCMP of electrification of all households in the next five years. There has, however, been a suggestion that the legal provision



should be amended to reflect that the Central Government will also share the responsibility of rural electrification.

The Act presently provides for the reduction and elimination of cross subsidies. Rationalization of electricity tariff is
essential for making the sector financially viable and for promoting energy efficiency. Very high-level of cross subsidies lead to
high electricity tariffs for our industries adversely affecting their competitiveness. The tariff policy notified by the Government
under the provisions of the Act gives a roadmap for reduction of cross subsidies. However, elimination of cross subsidies may not
be feasible in the near future. Therefore, the Bill proposes deleting the provision of elimination of cross subsidies.[r8]

This is a major change that we would like to bring in. We will continue to pursue a progressive reduction of cross
subsidies .

Another amendment proposed in the Bill is for clarifying that the theft of electricity is a cognizable offence to enable the police to
investigate such offences. Keeping in view the recommendation of the Standing Committee, the language of this amendment is
being now rephrased to make it unambiguous.

We have also proposed to provide that a special court shall be competent to take cognizance of the offence without the accused
being committed to it for trial. The theft, as you would appreciate, has been the bane of the electricity sector. The Electricity Act
carries provisions to curb theft and other offences in this sector. The Government has further revisited the provisions related to
the control of the theft with a view to making them more effective and also to consider the suggestion of the States for the same.
The amendments to the Electricity Act passed sometime back by West Bengal have been particularly looked at. I propose official
amendments to the Bill for the further strengthening of the provisions of the Act for control of theft of electricity.

One more official amendment proposed to the Bill is to clarify that the captive power plants are free to supply their surplus power
to a distribution licencee or a consumer without the need of a licence. The Supreme Court had given a decision and that is why
this amendment has been brought in this Bill.

MR. CHAIRMAN : Electricity being a concurrent subject, you must have consulted the State Governments also.

SHRI SUSHILKUMAR SHINDE: We have consulted the State Governments also. Not only that, we have consulted some Members
of Parliament and some Parties also. Whatever is good has been taken. That is why I mentioned the name of the West Bengal
Bill. Their Bill has been proving to be very good. That is why we have taken some of the provisions from that.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the Electricity Act, 2003, be taken into consideration.”

SHRI P. KARUNAKARAN (KASARGOD): The Government has introduced the Bill without any notice. We have made this issue
a€|...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): I think you are wrong in the procedure. It is not introduction. Introduction was done, Standing Committee has
considered it. It is at the consideration stage now. Consideration does not need notice. &€} (Interruptions)

SHRI SUSHILKUMAR SHINDE: The Bill has already been introduced. These are just amendments. ...(Interruptions)
MR. CHAIRMAN: There is ample scope for discussion. In the discussion all those things will come.

Shri Kiren Rijiju only will speak now.

SHRI KIREN RIJIJU (ARUNACHAL WEST): Mr. Chairman, Sir, this is a very important amendment Bill and I fully support the
amendments being moved. But this amendment Bill is not very comprehensive and the Government could have considered some
more points.

With regard to the amendment which the Hon. Minister has just mentioned on the connectivity in the villages, the Electricity Act



of 2003 was widely supported by all Parties. The people in general accepted that important Act. However, there are some
debatable points in that Act. That Act says that if one school or one community centre in a village is connected with electricity,
that village is treated as electrified. After the Rajiv Gandhi Vidyudikaran Yojna was launched, the Government is now saying that
there is now more relevance of the Electricity Act of 2003. How is the Government going to ensure that each and every
household in the country is connected with electricity? That is very important. I hope the hon. Minister will take certain steps to
consider this point which was mentioned in the amendment to Section 6 of the Act.

In various other sections, elimination of cross subsidies has been talked about. I feel that more consultation with the State
Governments was required in this. I am totally in agreement with the fact that cross subsidies cannot be completely eliminated at
this stage. For that we need more consultation with different players in the power sector, the stakeholders, the State
Governments and the Ministry of Power. It is only after a much more comprehensive discussion that a solution to this can come.

[KMR9
But there is no time frame given by the Government to do away with the elimination of cross-subsidies.

Secondly, the hon. Minister mentioned about Section 151, which is about the offences being committed, frauds in meter-readings
committed throughout the country, etc. For that, may I know how the Government is going to check it? It is a very important
issue; nearly 30 per cent of the power is being lost in the country in the process of transmission and distribution.

I am very much thankful to the hon. Minister because most of the recommendations of the Standing Committee have been
accepted. They have been deliberated upon at length in the Standing Committee and the hon. Minister is kind enough to accept
most of them. For dealing with the offences, of course, he is going to constitute special courts to try the cognizable offences
committed by the perpetrators. ...(Interruptions)

Q. 3 Ris Iad ¢ a9k sglee A3t v snufer 3 s et 3 sorofien [ sief} it @1 o1t o1 Bz HASRT DRI Al DI o191 &) SADT TM BRI &7
..(=memer)

oft dlver Rsilst 1 @ A3 ur & aroroflr Jcer &) ... (=)

ol 31 Ris ra ¢ & denforsan sl 2edlr weawn & eftc A smumt eaer Arepftia won s &) fer & 3w iz @RI B i 3 st e dd
ot @I oet 3irelr aifdv e ... (dtor)

MR. CHAIRMAN : Please sit down. He is making his speech. You cannot speak now. Please sit down. Nothing is going on record.
(Interruptions) 3€; *
oft Bbiver f¥oilel : aBlcw, 91 s2Wl Ut Ficier awsa 3

Q1. 2 RBis wad @ sl [ea i Sft o ot ordl &) sewt sadikn ort W], off Grresor erwisl it @r o amar &) ol [weT s e o orn &, 3a
fe1eT 35 Jicf o1 Gt BN &) T8l RI BRT ]} @1 o A amen &7 I want to draw your attention. ...(Interruptions)

MR. CHAIRMAN: How can two hon. Members speak at the same time?

..(Interruptions)

* Not recorded

PROF. RASA SINGH RAWAT : You may kindly clarify this. ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Let the discussion go on. ...(Interruptions) I promise you that I will look
into it. ...(Interruptions)



MR. CHAIRMAN: Qkay, Shri Rijiju may continue.

off crgam1 Ris (35P1G): idt oft Bt 2ot 3 sl amol ady; ... (e

oft biver N¥silS] & @rsi fdege #icl St @1 o9 ot Sm2 aga &<t arerdl O &) s Gu= 3 Sk ORI ]t it oI ot dorer e arn 2 ... (=aeeT)
offarctl s opaen (SiisPiR): e sEierr, Al e i) Sit B 3ten &t su & &) ... (=TaumeED)

SHRI B.K. HANDIQUE: I understand the point. &€! (Interruptions)

MR. CHAIRMAN: Only one hon. Member at a time may speak. Please be seated. Shri Rijiju is on his legs. Only if he agrees to
yield, the other hon. Member can speak. Please sit down.

...(Interruptions)

SHRI B.K. HANDIQUE: I understand the point. I promise that I will look into the matter. Till then, let the discussion go on. &€!
(Interruptions)

oft dlvar RsfleL @ sikrer 2naa, 3mu womwfr #idf} off @Y b apor B e ws dite) $3AA e Acrst SMeN ... (Rdaee) S AR AT S AT 3
...zt

off crgawr Big @ vl wrl aicft uael sl 7@, ... (=) V3 7 A ol aden, . .. (=)

PROF. RASA SINGH RAWAT : It is a blunder on the part of the Government. ...(Interruptions)

MR. CHAIRMAN: Please be seated.
...(Interruptions)

PROF. RASA SINGH RAWAT : Sir, there is a point of order. ...(Interruptions)

MR. CHAIRMAN: The point of order is being answered by the hon. Minister. You may please be seated.
...(Interruptions)

SHRI B.K. HANDIQUE: In the year 2005, the then Power Minister, Shri PM. Sayeed passed away. ...( Interruptions) Let me finish.
...(Interruptions) [MSOffice10]

When Shri PM. Sayeed passed away at that time this entire matter was handled by Shri Priyaranjan Dasmunsi as the
Minister of Parliamentary Affairs. This Bill was printed during that time and that printed Bill is before the House. If any correction
is required we can do it.a€| (Interruptions)

PROE RASA SINGH RAWAT : Sirr I am raising a point of order under Rule 376....( Interruptions) This is
understood....(Interruptions)

SHRI SUSHILKUMAR SHINDE: Sir, if you see in the notice of amendments to the Electricity (Amendment) Bill, name of Sushil
Kumar Shinde is mentioned here....(Interruptions)

Q. R0 Bz @d @ ug form 376 & aitfla we i ansy 3)...(zm@mer) Why Shri PR, Dasmunsi's name is appearing
here?...(Interruptions)

off Rpr¥srel s 2rm Ris Sft, snuet Fusdiaszur arien 3 safere & amust arr sisw? f[ordt wean &...(=maume) All the amendments are listed in
the name of our distinguished Minister of Power, Shri Sushil Kumar Shinde. Parliament is aware that a Bill may be introduced by
a Minister of the earlier Government and that Bill continues to carry that name. It is the tradition. Even when the Bills introduced
by the NDA Government are taken up in the House, they originally carry the name of Minister who introduced it. It so happened,
Sir, that when our former Minister of Power Shri P.M. Sayeed died, temporarily till the new assumption was given I was asked to

deal the Parliamentary obligations on behalf of Shri Sayeed. That is why if the introduction was done in my name at that time it
does not mean that it has ceased out of the system. Amendments came in Shri Shinde's name when he assumed the charge. That
is all I want to clarify.

off dblvor R¥sftsr ¢ 3 Samer 2@RT of AT BU UGl Xt AAH DI G

I was talking about the issue of theft. Hon. Minister is a very experienced person. We must form a Committee. You must involve
all the stake holders together and work seriously because this has been the topic of discussion for many-many times that 30 per



cent of the power is being lost on the way during transmission and distribution process. A committee must be constituted
involving all the experts and stake holders to see how this can be checked.

I come from a State which is averse with power. People are living without power. In various villages in the country we see
electricity poles and transmission lines but the people living there are in darkness. Electricity Bill 2003 was a revolutionary one
and this is a step towards achieving the objective of Electricity Act, 2003. This is a very important Bill and I support the Bill with
the suggestions that I have given. I believe that the hon. Minister will consider those points.

SHRI K.S. RAO (ELURU): Sir, I am happy that the hon. Minister has brought this amendment Bill. When all the Members of
Parliament go to the villages, particularly in hamlets and areas where poor people live, they come to our rescue saying they do
not have power supply. They request us to get them stand poles so that the lines can be drawn to that area. If we ask the State
Governments they take years to do this. Power, which is being enjoyed by us, should not be the privilege of only the urban areas
or the richer sections. That is why this Government has taken the decision to share the responsibility of providing electricity to all
the villages.

We all know, Sir, today it will be economical to lay a pole and carry the line in cities because there will be thousand of houses
which will share power whereas if the same power is to be taken to a village it requires a line to be drawn for kilometers
together. That means to give connection to 100 poor people houses, it may cost lakhs and crores of rupees.[R11]

14.00 hrs.[R12]

Here is a Minister who has taken the responsibility and 90 per cent of capital subsidy is being given by the Government.
Does any Member say that this facility should not be given or that it should be delayed further? This is in the interest of the poor
people and the villages. Suppose we delay this, then what would happen? The people who are living in the villages are all
flocking and migrating to urban areas. With the result, a lot of problems like law and order and jhuggi-jhopri are being created.

MR. CHAIRMAN : Hon. Members, it is time for Private Members' Business. So, you can continue afterwards.

14.01 hrs.
MR. CHAIRMAN: Now we will take up Private Members' Business.

Shri Mohan Singh — Not present.



